


Response regarding O.A. No. 251/2021 I.A. No. 189/2021 

Daljeet Singh & Anr. Vs Uttar Pradesh Pollution Control 

Board & Others  
 

 By above mentioned O.A. No. 251/2021 I.A. No. 189/2021 Petitioner 

Daljeet Singh filed an application under section 14 and 18 of National Green 

Tribunal Act 2010 raising an grievance that respondent 6 M/s. Shakumbri 

Mines is carrying on with the mining activities in river bed of Yamuna in 

District Shamli violating the conditions of E.C. that no mining operation shall 

be carried out without obtaining requisite statutory consent/permission/NOC. 

Hence, entire activity is illegal and causing pollution to the environment and 

liable to cancellation of E.C. granted besides environmental compensation 

etc.    

As per the Hon'ble N.G.T. order dated 01.11.2021 Para No. 7 and 8 as 

follows :  

"7. Issue notice to respondents 1 to 5 and 7 by email.  

8.  All the respondents may file their replies /response within one 

month after receipt of notice."     

 As per the order dated 01.11.2021, on behalf of respondent No. 1, 

pointwise action taken report are as follows :  

1. Regarding the directions issued by N.G.T. notice against M/s. 

Shakumbri Mines Gata No. 228, Vill. Bidoli, District Shamli has been 

issued vide office letter no. 733/C/S-249/Shamli/2021 Dated 

23.11.2021 (Annexure-1) for compliance that no mining activity will 
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be carried on without having consent to operate. A copy of notice is 

being forwarded to District Magistrate Shamli, Member Secretary 

UPPCB for intimation and Mining Inspector Shamli for ensuring the 

compliance of above said order.   

2.  As per the complaint received against the illegal mining by M/s. 

Shakumbri Mines, a letter regarding the violation days has been sent to 

District Mining Officer Shamli vide office letter no. 506/C/249/Shamli 

/2021 dated 27.09.2021 (Annexure-2), in continuation information 

regarding violation of days 112 Nos. and mining quantity 1,17,561 

Cum. till dated 30.06.2021 is received via letter no. 4643/Kh.Vi.-2021-

22 dated 30.09.2021 (Annexure-3). Further, no mining activities is 

being carried on by the said unit as per the latest information dated 

02.12.2021 (Annexure-4) till dated 02.12.2021.    

3.   Due to the past violation of Environmental Acts unit online consent 

application dated 05.09.2021 (Annexure-5) is being refused by the 

State Pollution Control Board on dated 11.10.2021 (Annexure-6). 

4.  Due to the past violation regarding illegal mining, recommendation for 

imposing Environmental Compensation of Rs. 11,20,000/- has been 

sent to Head Office Lucknow vide office letter no. 790/C/S-

249/Shamli/2021 dated 04.12.2021 (Annexure-7). In continuation 

Environmental Compensation of Rs. 11,20,000/- has been imposed 

vide H.O. Letter No. H69300/C-3/Jal-434/M.Nagar/2021 dated 

13.12.2021 (Annexure-8).   
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5. Unit has not submitted the Environmental Compensation yet. If unit 

deny to pay E.C., recommendation against the unit for recovery of E.C. 

as per land revenue will be sent to Head Office, U.P. Pollution Control 

Board, Lucknow and District Magistrate Shamli.      

Encl. : As per above.  

   
(Ankit Singh) 

Regional Officer 
U.P.P.C.B. 

Muzaffarnagar 
 


























